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ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF PRINCIPAL BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 7.10.2016

NAME OF THE COMPANY: A.A Development Capital India Fund LLC
V/s.
M/s. Bar Flex Ployfilms Pvt. Ltd.
SECTION OF THE COMPANIES ACT: 397/398 of the Companies Act 1956 and 241/242 of the
Companies Act 2013.
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The matter was taken up for consideration as to whether the petitioner is
choosing Arbitration as an alternative to the present petition. The matter needs to be
argued as the reliefs sought are not within the jurisdiction of the arbitrator. However,
liberty is granted to the respondents to file appropriate application.

List for arguments on 17-11-2016. HW
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